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PHE SEAWARD ARTILLERY PRACTICE - (AMENDMENT)
ACT, 1973

- No. 3 oF 1973

|

A . [13th Mareh, 1973]
An Act further to amend th€i Seaward Artillery Practice Act; 1949.
BE it. ena,cted by Parhament n the TWen,ty-fourth “Year of the

Repubhc of India as follows: —

1b. (1) This Act-may be ealled the;.Sea»waJ;d Artillery Practice (Amend- Short
ment) Act, 1973, ; : title and
' { : ' commen-
t.
(2) It ahall come into force on such éate as the Central Government Cemén
mgy, by nohﬁcatlon in the Ofﬁcm] Gazette ‘appoint.

2, For section 3 of the Seawar& Artlllery Practice Act, 1949 (herem— Substitu.

after referred to as the pr1nc1pal Act), the followmg sectlons shall pe ton of
new sec-
subst1tuted namely — \ ' tions for
: B & : " o section 3.

B (1) The Central Gover, ment. may,. by notmcatlon in the Power or
-Officinl: Gazette; -authorise the carrying out. of seaward aLt111ery prac- Central
tice over such area and during s\ ch. period or perlods as. may be Govern-
specified in the notification- ' E Z:let%z:fse

€ d
Provided tha,b there :shall ber an.interval of at least fourteen days 2?&?{::},

between the date of publication ‘of such-notification in the Official practice,
‘Gazette and-the-date of ‘carrying iout -of ;seaward. antﬂlery pract1ce

i
(2) The Central Government 'shall, as soon as may- be; after the
‘publication of a; - notification- un;len‘ sub sectlon (1), cause the subs-
E t'pmee thereof fo.be pu.bhshed——_ \

(a) 1n some newspaper - c1mu1at1ng in, . and, in- the; language
commonly understood in;. the brea spemﬁed in the. notification;.
and

Qb) m suéh other. ma,nnef as may be prescfibe"d"

o (3) If an,.y qu,estlon arises whetHer the-substance of a nofifica--

- tion ugder sub-sectlon (1) was pubhs)ped as required by sub‘sectwn
(2), a certificate by the Colleetor of the distriet-in-which the: -nptified:
area is situate that the substance of the not1ﬁcat1on was so publish: .
ed, shall be conclusive.

3A. The Central Government may, by notification in the Official power t,
Gazette, direct that the power to issue notifications under section 3 delegate.
shall, subject to such conditions, if any, jas may be specified in the
notification, be exercisable also by such tate Government as ‘may
be specified therein.”.
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3. Fox section 9 of. the prlnClpP\l Act, the following - section shall be. .
substituted, namely:— - ‘ T ; e : b

. “9. (1) The Céntral Goverhmeént may, by nétification in the
.‘Oﬂic1al Gazette make rules for giving effect to the provisions of this
- Act and - différent. rules mdy be made for different States or for

., different areas thereof :

(Z) In partlcular and vuthout pre3ud1ce to the generahty of the
foregomg power, such rules may prov1de for all ar any of the
following matters, namely:—-

" (@) the manner ‘.in:» which-  the substance of a notlﬁcatmn
under section 3 may be pubhshed

(b) regulating the use under this Act of the notified area for
 seaward artillery practice in such manner as to secure the public
against danger, and to enable the practice to be’ carried out with
., the mlnlmum 1nconven1ence to the 1nhab1tants of the area
affected IR SRR S

- (c) the minimum ;rates at Wh1ch compensatlon shall be
payable under sub- section (3) of section 6, and generally re-
garding the making of claims for compensatlon the procedure
"to be followed by the author1t1es granting the compensatmn ihe
exped1t1ous settlement of ‘claims- and the- ﬁlhng of: appeals from
original awards of compensatlon R :

. (@) the pr1nc1p1es to be followed in assessing the amount
of compensatlon to be awarded under th1s Act »

(e) -any other martter wh1ch is requlred to be, or ~,rn_ay,ﬁbe,
pres¢ :ribed. e-

(3) Every rule made under this section shall be laid, as ‘soon as may
be after it is made, before eacli House of Parl1ament while it is in session, ..
for-a: total period of thirty days which may be comprised in one session
or in two or more successive sessions, and if, before the exp1ry of the
session immediately followmg the session or the successive sessions afore- ‘
said, both Houses agree in m;akmg any modification in the rule or both
Houses agree that the rule Should not be made, the rule shall thereafter
have effect only in such mod fied form or be of no’ effect, as the case may
be;-so, however, that any sych mod1ﬁcat1on or annulment shall be with-
out prejudice to the val1d1ty of anythmg prevmusly done under that

rule®; o oo f
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